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ABSTRACT 
 

 

 “Withholding information is the exercise of tyranny. Control of the flow of 

information is the tool of dictatorship”.  

- Bruce Coville 

 

“A popular government without popular information, or the means of acquiring 

it, is but a prologue to a farce or a tragedy or perhaps both. Knowledge will 

forever govern ignorance, and a people who mean to be their own governors, 

must arm themselves with the power knowledge gives.” 

-  James Madison, Former US President, 1822 

 

On 12th October,2005 India became the 56th country to introduce an Act which was 

ought to be a beacon of transparency in the hands of population whether downtrodden 

or luxury appeasing, whether wearing a white or black coat, whether working in air 

condition or laboring under the hot sun. This was Right to Information Act which 

replaced Freedom of Speech and Expression Act, 2002. 

 

A country which has almost 1.3 billion people with 29 states, 100s of religion, 1000s of 

language but only 2.5 crore people with a college degree. India might be making an 

everlasting print in the world map by being the 15th largest economy and gaining by 

leaps and bounds at various international fields but still a major part of its people are 

still living the life of an ignorant who are even unaware  of their basic rights. This is 

where these non-governmental organizations play a very crucial role.  

 

 

                                                
1 India to become 5th largest economy available at 
https://economictimes.indiatimes.com/news/economy/indicators/india-to-become-5th-largest-economy-globally-
this-year-2nd-in-apac-region-by-2025/articleshow/69638064.cms 
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NGOs not only do service in the public welfare but also from time to time criticize our 

government at various levels like on 2health, education, labour, jobs and many more. 

RTI today is the source of majority of these criticisms. The information attained by these 

RTIs helps a lot in improving the quality of life of general people. The society in which 

we live has become an ocean of information with a lot of knowledge but only a fistful is 

useful. 

 

This paper tries to construe how the non-profiting organizing are using this instrument 

of information (RTI Act) to ameliorate the life of different sections of societies, better 

realizations of various policies of the government and contrivance of a better society. 

 

This paper also highlights the works of various NGOs in surfacing of various scams that 

involved very high profiled personalities, various matters where a small direction 

shown by the NGO resulted in competition of their works that has been pending in 

stacks of files and complicated and corrupt procedures. 

 

The paper also tries to suggest how the modern day technology can be used in easy and 

efficient transfer of information and justice. It also tries to highlight some organized and 

systematic ways of educating the public about the importance and use of RTI Act. 

 

 

 

 

 

 

 

 

 

 

 

                                                
2 https://grantspace.org/resources/knowledge-base/ngo-definition-and-role/ 
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INTRODUCTION 
 

On 12th October, 2005 India became the 56th country to introduce the Right to Information 

Act. Right to Information is a fundamental right which forms a part of the declaration of 

“freedom of speech and expression” under 3Article 19(1) (a) of the Constitution of India. The 

abovementioned declaration recognised under Article 19(1) (a) has been held to include the 

right to acquire information and disseminate the same. India a democracy, people are the 

masters, so they must know the functioning of their government. And also every citizen pay 

taxes, so they have the right to know how their money is spent. 

 

India is place where the outlook of law system does not go outside the ambit of constitution 

(especially fundamental rights), RTI Act seems like a ray gun from the future for most of the 

population. Here the role of Non-Governmental Organization becomes very important as 

this act helps in bringing transparency and accountability of the government of their works. 

These NGO’s are voluntary, free from government control and open to all who like to extend 

their support to social service. 

 

At the present time there are more than 431 lakhs of NGO’s in India that is double the 

number of schools and almost 250 times the number of hospitals. This shows that the reach 

of NGO’s is to every section of the society and in order to uplift the marginalized sections 

the RTI act acts as a weapon in their hands. This helps the people to adjudge the 

performance of the government by getting information on each and every decision being 

taken by the government. 

 

 

 

                                                
3 Freedom Of Speech And Expression available at https://www.lawctopus.com/academike/freedom-of-speech-
and-expression/ 
 
4 India has 31 lakh NGOs, more than double the number of schools available at 
https://indianexpress.com/article/india/india-others/india-has-31-lakh-ngos-twice-the-number-of-schools-
almost-twice-number-of-policemen/ 
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It is foregone conclusion that the community participation is an integral element not only 

for development interventions but also for good governess. Since governance is the process 

of decision-making and the process by which decisions are implemented, an analysis of 

governance focuses on the formal and informal actors involved in decision-making and 

implementing the decisions made and the formal and informal structures that have been set 

in place to arrive at and implement the decision. Government is one of the actors in 

governance. Other actors involved in governance vary depending on the level of 

government that is under discussion. But the question of the involvement of all sections of 

society including marginalized sections of the community has remained a challenge to the 

development practitioners. Among several other factors dissemination of information from 

top to bottom is a prerequisite to people’s participation. Participation of the citizens in the 

governance will enhance the quality of governess and hence development. Information is an 

essential and powerful tool for the people exercise the rights of citizens or make informed 

choices. The greater the access of the citizens to information, the greater will be the 

responsiveness of government to community needs. Alternatively, the greater the 

restrictions that are placed on access, the greater will be the feelings of powerlessness, 

helplessness and alienation. 
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DEVELOPMENT OF RTI ACT: 

 

In 1997 a lot of efforts were made to legislate for the right to information, at both state and 

national level. A group of people under the leadership of Mr. H D Shourie popularly known 

as the 5Shourie Committee was set up by the central government and they had a job of 

drafting a legislature on freedom of information. Though the draft was published in 1997 

but had been criticizes for not adopting high level of discloser. 

 

The Shourie Committee Draft law was put in a cold freezer as it passed through two 

successive governments but was never introduced in the Parliament. Finally in the year 

2000, the Shourie Committee draft law was renewed into the freedom of information bill. 

Then after a lot of discussion the national Freedom of Information Bill 2000 was introduced 

in 2002 and received the Presidential asset on January 2003 as the Freedom of Information 

Act, 2002. 

 

The failure of FOI Act led to the need of the hour that was a better National RTI enactment. 

The first draft of the Right to Information Bill was presented to Parliament on 22 December 

2004. After hours and days of debate, more than a hundred amendments to the draft Bill 

were made between December 2004 and 15 June 2005 and the bill was finally passed. The 

Act came into effect on 13 October 2005. 

 

Even earlier than RTI act 6Tamil Nadu was the first state to implement such act in the year 

1997. But it was really in the 1990’s that the Muzdoor Kisan Shakti Sangathan led by Aruna 

Roy in Rajesthan to put an end to local corruption and exploitation. The RTI act gave the 

citizens the right under article 19 which is Freedom of Speech which is also a fundamental 

right access to the information and also obligated the public authorities to dispense the 

same. The main aim of this act was promotion of accountability and transparency in the 

working of every public authority. 

 

                                                
5 http://www.humanrightsinitiative.org/old/index.php?option=com_content&view=article&id=65&Itemid=84 
6 https://www.humanrightsinitiative.org/content/state-level-rti-tamilnadu 
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Disclosure of Government Information in India is governed by a law enacted during the 

British rule, the Official Secrets Act of 1889 which was last amended in 1923. Though initially 

this law was to secure information related to security and integrity of the State, sovereignty 

of the country and friendly relations with foreign states, it contained provisions which could 

make it a criminal offence to disclose even non-classified information. The restriction was 

made even more severe by Civil Service conduct rules and the Indian Evidence Act on 

government officials' powers to disclose information to the public. 

 

In 1975, in its landmark judgment the Supreme Court delivered a judgment, which held that 

"the people... have a right to know every public act, everything that is done in a public way, 

by their public functionaries". 

 

 

NECESSITY OF RTI ACT: 
 

The RTI act becomes necessary when we see it from a point of view of general citizens. It 

makes administration more accountable. It reduces the gap between the administration and 

people. It makes people aware of their administrative decision making. It facilitates better 

delivery of services to people by civil servants. It facilitates intelligent and constructive 

criticism of administration. Right to information increases people’s participation in 

administration. It promotes public interest by discouraging arbitrariness in administrative 

decision-making. Right to information reduces the scope for corruption in public 

administration. It upholds the democratic ideology by promoting openness and 

transparency in administration. It makes administration more responsive to the 

requirements of people. It reduces the chance of abuse of authority by the public servants. 

 

The Right to Information Act, 2005 laid emphasis on 7good governance and the major 

elements that can be sought into the ambit are people's participation, transparency, 

accountability and curbing corruption. The objectives of the said Act are competent and 

                                                
7 RIGHT TO INFORMATION AND GOOD GOVERNANCE IN INDIA available at http://ijlljs.in/wp-
content/uploads/2016/04/RTI_and_Good_Governance.pdf 
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reasonable enough when made a satisfactory implementation deriving its real fruits. 

Development is the key for a better structure of governance, especially in India. Access to 

every possible information by a citizen irrespective of race, caste, creed i.e. without any sort 

of minimal discrimination is a step made forward in the process of development which the 

RTI ensures being the tool for the decade. 

 

 

The working of this act is fairly easy so even the person from a very low literacy area is able 

to access it. The first step is to identify the issue and then the concerned department. Here 

the law makes it mandatory that a ‘Public Information Officer’ to transfer the application to 

the right department if the applicant address it to the wrong one. It is also mandatory that 

the application under no circumstances be returned back. The next step is the fee structure, 

the 8fee for the state of Andra Pradesh and the central government is 10 rupees. If the 

applicant asks the information in a format which costs the respondent and the respondent 

has the right to demand the money from the applicant. A thing should also be kept in mind 

if the respondent exceeds the time limit it has been provided by the RTI act then all the 

information would be provided by him free of cost. If the respondent does not get any reply 

or the required information from the concerned department then he is entitled to make the 

1st appeal to the Appellate Authority of the same department. If then also the appellant is 

not satisfied the he makes the 92nd appeal to the State Information Commission (for state 

government departments) and to Central Information Commission (for Central Government 

Departments). 

 

 

 

 

 

 

 

 
                                                
8 https://www.canarabank.com/english/rtiact/fee-structure-under-rti-act-2005/ 
9 https://medium.com/rtilikho/how-to-file-second-appeal-495b6599bff5 
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Some examples how RTI helped the general public: 
 

Duplicate Ration Card through RTI: 

 

In this case 10Nannu is a daily wage earner. He lives in Welcome Mazdoor Colony, a slum 

habitation in East of Delhi. He lost his Ration Card and applied for a duplicate one. He made 

several rounds of the local Food & Civil Supplies office but the clerks and the officials would 

not even give him one look. Eventually, he filed an application under the RTI Act, asking for a 

report on the daily progress made on his application, names of the officials who were 

supposed to act on his application and what action would be taken against these officials. 

Within a week of filing the application under the RTI Act, he was visited by an inspector from 

the Food Department who informed him that the card had been made and he could collect 

it from the office. When Nannu went to collect his card the following day, he was given a 

very warm treatment by the Food &Supply Officer — the head of a Circle. The officer 

handed over the card to Nannu, offered him tea and, since his work had already been done, 

he requested him to withdraw his application under the RTI Act. 

 

 

Not appointed, despite selection: 

 
11One Chandrakant Sasane aged 31 and belonging to a Scheduled Caste holding an M.A. in 

Social Work, said that though he was selected for the position of Lecturer at Mumbai’s N.G. 

Achaiya and D.K. Marathe College of Arts and Science, the college did not appoint him to the 

post. On his behalf Sri Shailesh Gandhi, a Mumbai based social activist, using the RTI Act, 

asked for documentary evidence from the college as well as from Bombay University. The 

college has not replied, and one will have to take recourse to the penal provisions of RTI to 

bring them to respond. But the information given by the Bombay University is alarming. On 

14 September 2004, a Bombay University Selection Committee - with seven of its eight 

members present — unanimously selected Chandrakant Sasane for appointment as Lecturer 

                                                
10 https://righttoinformation.wiki/guide/applicant/application/sample/ration-card-delay 
11 https://shodhganga.inflibnet.ac.in/bitstream/10603/32397/9/09_chapter%203.pdf 
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to teach the Foundation Course in Philosophy at the college. The post was reserved for 

SC/ST and six candidates had been interviewed. The Selection Committee also included the 

Principal Dr. D.M. Muley and the Head of Department, Professor A.V. Desai, of the same 

college. On 16 September, 2005 the University followed up and sent a recommendation to 

the college to appoint him. However, the college did not issue the letter of appointment to 

Sasane. On 19 April, 2005, without assigning any reasons, the college asked the University 

for permission to advertise for the same post on 11 July. The University refused permission, 

since the college had not appointed Sasane. Until the report was filed, this blind young man 

was waiting for job for about seventeen months. 

 

 

Transparency demanded on Delhi demolitions: 

 
12Aruna Roy, member of National Advisory Council (NAC) and founder member of National 

Campaign for People’s Right to Information (NCPRI) demanded transparency in the 

demolitions of illegal structures that the Municipal Corporation of Delhi (MCD) is 

undertaking. Welcoming the reported statement of Chief Minister Sheila Dikshit that the 

details of all the 18,000 buildings booked by MCD in the past for various violations, would be 

put on the internet, Roy in a letter, jointly written with Shekhar Singh, also of the NCPRI. 

demanded that the list of buildings that have allegedly violated various laws and liable for 

demolition should be made public. “This is not only in keeping with the principles of 

transparency but would significantly reduce the confusion and harassment of the citizens of 

Delhi,” she said. In addition to the list of buildings, Roy and Singh also asked that the names 

of all the officers responsible for allowing such violations should also be put on the website. 

Further, the criteria being used by the Delhi Government/MCD to select the structures that 

they should demolish or seal, and in what order, should also be made public, the activists 

have asked. Their concern is that action against illegal structures must be taken in a just 

manner. Parivartan, an NGO working towards bringing transparency and accountability in 

governance, also demanded that the entire process of demolitions should take place with 

complete transparency. Pointing to a 140 seeming confusion about the definition of 

                                                
12 https://shodhganga.inflibnet.ac.in/bitstream/10603/32397/9/09_chapter%203.pdf 
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“demolition”, Parivartan noted that whereas some structures were being completely razed, 

others were being let off with minor damages. In addition, the action taken by the MCD 

against misuse of residential premises for commercial purposes did not seem to be uniform. 

Whereas, some structures have been demolished, others, including some big showrooms, 

were let off with just sealing. What guidelines govern such decisions? Absence of any such 

clear guidelines could be a fertile ground for further corruption. MCD needs to clearly make 

its stand clear on all these issues. The people have a right to know all this information under 

the Right to Information Act. 

 

Citizens take account of Government: 

 

An NGO named 13Parivartan, secured copies of all the contracts floated by the Delhi Nagar 

Nigam in two years and on that basis informed the general public of Seemapuri and Sunder 

Nagari that in the total work order of Rs. One 171 crore thirty lakhs, work amounting to 70 

lakhs was actually not done. Out of targeted 29 hand pumps 15 were not installed. Similarly 

payment for 29 electric motors was made but not a single was installed. The residents of 

Rajendra Nagar and Defence Colony also exposed the similar misdeeds of local officials in 

their area. These activities alerted the officials and they were set right. 

 

 

 

 

 

 

 

 

 
                                                
13 https://shodhganga.inflibnet.ac.in/bitstream/10603/32397/9/09_chapter%203.pdf 
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NGOs and their role: 

 
Today it’s no secret that Non-Governmental Organization is very much involved in almost 

every field of social reforms. They support various schemes of the government and 

whenever any criticism is needed they do that too. So it can be said that they very much 

involved in providing effective governance. It is not only important what these NGO’s are 

doing but it essential in those areas where social problems have inflicted every part of the 

surrounding. People, especially from the rural area or areas where literacy rate is very low, 

where they are still in the shackles even after 70 years of independence, where most of the 

people from the legal field gather outside lower courts under a black umbrella with 

knowledge of only few sections of few acts and few articles of the constitution, where most 

of the governmental agencies have limited access there these NGO’s help in securing the 

rights of the downtrodden. Informed and literate citizen is still the biggest challenge for 

India. 

 

There is a big gap between these illiterate people and their rights. This is where these civil 

organizations work at the lowest level and try to bridge the gap between the government 

and the people and can prove to be very notable in implementation of RTI act. The RTI act 

acts as a weapon in the hands of these organizations. With the help of this they can judge 

the transparency in various schemes and criticize the government on various fields like 

education, health, employment, human rights, environmental protection and various others 

if the performance of the government is not as efficient as claimed by them. This act for the 

first time has brought lucidity and accountability to the government and a fear that their 

works can be criticized by the general public. 

 

Various works of NGO and their effects: 

 

With the passage of time if we look at the works of many NGO we will find that the act has a 

little success into achievement of its aim. Thought a lot of work has to be dome but still a 

little success is better than no success. Over the passage of 14 years the act has helped to 



 

16 
 

bring various scams to the surface, has improved the life of various people living in villages 

far from any urban population, has improved a lot in health and education sector, has 

suggested various reforms in various policies, has helped the population at large as well as 

at individual basis and many uncountable things. 

 

The Adarsh Scam 

 
14One of the most popular scam that came to surface was the Adarsh Scam,the Adarsh 

Housing Society, a 31-storey building, which was constructed in the jewel land of the area of 

Colaba, Mumbai, which was in memory of 1999 Kargin War heroes and was supposed to be 

a six-storey structure to house war widows and war heroes. 

Activists like Simpreet Singh and Yogacharya Anandji with the help of RTI’s embarked on a 

quest to expose how politicians, bureaucrats and military officials had flouted rules so that 

they can themselves get the prime housing location which was an easy money maker, the 

exposure of this scam culminated in the resignation of Maharashtra Chief Minister Ashok 

Chavan, whose own relatives were allotters in the building. 

 

The RTI applications sent by these two activists to several public bodies revealed the various 

rules that were ignored, the shortcoming that came out of those RTI’s were that the land on 

which the building was finally constructed did not belong to the government of 

Maharashtra, but to the Ministry of the Defence under the central government. It also 

surfaced that the number of allottee was increased from 31 to 103 from 2003 to 2008; a lot 

of environmental regulation were overlooked like an environmental clearance was never 

received to construct the high-rise in a Coastal Regulation Zone. 

 

Besides the flouting of rules, the thing that sent a very bad message to the general public by 

the Adarsh Scam was how ministers, politicians, top army officials and bureaucrats cleverly 

acquired those flats which was made to honour the war heroes and war widows. 

 

                                                
14 The Adarsh Scam available at https://www.huffingtonpost.in/2015/10/12/5-most-critical-scams-
exp_n_8263302.html  
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Various high profile names included Former Army Chiefs Deepak Kapoor and N.C. Vij, Sanjoy 

Sankaran, Union Minister Suresh Prabhu, son of former chief secretary D.K. Sankaran, 

diplomat Devyani Khobragade, and Congress Party leader Kanhaiyalal Gidwani, who died in 

2012, and his two sons. 

 

Singh on the surfacing of the Adarsh Acam said it was still early days of the RTI, and officials 

could be frigid when faced with requests for information. "I remember that whenever I 

went to the collector's office in Mumbai, the concerned person used to disappear. But you 

had to get know the low-level employees who would let some information slip," he said. "It 

took months, years, to get a clear picture. But as it became clearer that things were fishy, 

our resolve got stronger." 

For Singh, the most significant take away from the Adarsh Scam is that it "exposed the 

modus operandi of corruption.""You here allegations of corruption all the time, but where is 

the evidence. This showed how corruption happens. The nexus between corruption and the 

custodians of the law, and how they break the law," he said. 

 

 

2G Scam: 

 
15This Indian telecom scandal popularly known as 2G scam came to surface in the year 2011. 

This scam is listed as second most important in the matter of abuses of power by the Time’s 

Magazine, only below the well known American Watergate Scam. 

  

This Scam costed the government about Rs 1,76,645 crore by the official figures. The main 

involvement in this high profile scam was the Telecom Ministry, led by Andimuthu Raja and 

many mobile companies which acquired the license through unethical means. 

 

The RTI application was filed by Suresh Chandra Agarwal which helped uncover various 

layers of this scam in the Congress Party led government. It also revealed that Raja had a 

"15-minute-long" meeting with then Solicitor- General Goolam E. Vahanvati in December 

                                                
15 2G Scam available at https://www.huffingtonpost.in/2015/10/12/5-most-critical-scams-exp_n_8263302.html 
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2007 which was followers but a “brief note was prepared and handed over to the Minister," 

but no minutes were recorded. 

 

In 2011, an RTI activist Vivek Garg received close to 600 documents from Prime Minister 

Office, which included a note in which the then Finance Minister P Chidambaram insisted 

that the 2G spectrum could have been auctioned at better prices. 

 

The worst part of this scam was that Indian highest office that is the Office of Prime Minister 

was under suspension with the involvement as the Manmohan Singh was accused that he 

had the knowledge of this scam but he did not took any actions. 

 

 

It won’t be wrong to perceive that that the NGO acts as a mediator and also solidify the 

bond and interface between the government and the citizen. The work of a NGO is to make 

the rather strange process of filing of RTI relatively easy and make the people especially 

marginalized section know their rights and benefits of RTI so they can also have access to all 

the information related to public interest. For the performance of this the members should 

have very close interaction with all the citizens and an in-depth knowledge of their problem 

and a proper understanding of the procedure. 

 

The RTI act has a specific process which has to be followed step by step which is required to 

be followed by the RTI user. It also becomes very important that the members should also 

have a thorough knowledge of rules and regulation of the act and orders of the Information 

Commissions under various sections like 16Sec. 18 and 19. They should be trained in drafting 

and filing the application like the type of questions that can be asked in an RTI and also what 

are the exceptions provided in RTI and various governmental agencies and which have been 

exempted from this act and then also how they can brought under this act. 

 

 

 

                                                
16 https://indiankanoon.org/doc/1083556/ 
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The media can also play a vital role with NGO’s as the information accessed by the NGO 

through RTI act and an issue of corruption, injustice or malpractice comes to the surface 

then it’s the duty of the forth pillar of our democracy to highlight the matter in the general 

public. Also various suggestions for improvement can be made via media. 

 

Most importantly social welfare organizations can use social media wherein they can 

facilitate effective communication. A communication channel which is low in terms of 

cost but much higher in terms of reach. Many non-profit organizations create social media 

presence because they know that “they” should be doing something in the digital space but 

do not know what that something should be. Organizations will test the waters a bit, sign up 

for an account here and there, and post occasionally. Before too long they’re asking 

engaging questions, gaining followers, and producing more content. 

 

However, as social media marketing takes off, so does the need to increase engagement and 

management, create new and exciting content, and keep up with trends to engage the 

audience which has connected with the organization. 

 

The NGO should also rise to the occasion and extend their support in administration and 

good governance to the public authorities. This will bring a drastic change to the dogmatic 

belief and will improve the mind set, attitude and behavior of local governmental officials. 

The workers of these NGO should have good relationship with the local administration and 

occasionally should extend a hand of support in the execution of various policies. These 

NGO’s along with the government administration have a common aim of providing better 

administration to the local public so both these bodies should complement each other and 

build a relationship of quid pro quo. 

 

 

While the state continues to drag its feet on offering a website dedicated to the Right to 

Information Act, 2005, an NGO has come out with an exhaustive RTI portal. While an official 

state government RTI portal has been in the pipeline for the past four years, the last update 

from the government was that it would be launched after the monsoon session. 

The website developed by the NGO promises to provide exhaustive information pertaining 
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to the filing of RTI applications, RTI rules of various states, orders of the Supreme Court and 

High Courts, among other related details. The website seeks to provide regular RTI 

applicants with answers to any queries they may have, as well as initiate a first-time 

applicant to ways in which an RTI application can be filed. 

 

Called 17mahitiadhikarmanch.ngo - named after the NGO which derives its name in Marathi 

from the RTI Act, the portal has rules of different states in their respective state languages. 

The RTI Act itself is available in 10 languages including Marathi, besides English and Hindi, 

on the website. 

 

There has been large number of cases in which people were physically harmed when they 

sought information which would expose a large scale scam. But it does not mean that every 

applicant faces such threats. Application asking for information related to personal self or 

some government schemes or progress report does not invite such retaliation. It only 

happens when the information exposes large bureaucrats and contractor nexus or any kind 

of mafia which invites such retaliation. The entire system has become so rotten if we 

together and individually do not do our bit, it will never improve. We can’t wait for others to 

do what should be done by ours. But all our action should strategically and should have 

minimum risks. 

 

Right to Information laws, or “sunshine” laws as they are commonly called, grant citizens 

the legal right to access information held by their governments, bringing much-needed 

transparency in the otherwise opaque functioning of government. Globally, countries have 

now enacted such laws, with the list growing each year. India’s RTI Act is internationally 

recognized as a strong and effective law. Over the last fourteen years, the RTI has been used 

extensively by ordinary Indian citizens to demand a vast range of information from their 

government. 

 

 

                                                
17 NGO launches exhaustive RTI portal available at https://www.dnaindia.com/india/report-ngo-launches-
exhaustive-rti-portal-2281746 
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Unlike many countries where RTI laws have been used primarily by journalists and the 

media, in India the law has a broad base of users. A 2009 study estimates that in the Act’s 

first three years alone, close to two million RTI requests were filed in different parts of the 

country. Case studies and media reports show that RTI is being used to redress individual 

grievances, access entitlements such as ration cards and pensions, investigate government 

policies and decisions, and expose corruption and misuse of government resources. 

For many, particularly India’s poor and disadvantaged; the simple act of filing an RTI 

application is empowering, and often leads to tangible results. In 2010, K.S. Sagaria, a 

resident of Kushmal village in rural Orissa, filed an RTI application seeking information on 

the number of ponds constructed in his village under the government’s national wage 

employment scheme. The information he received was revealing: the ponds had never been 

constructed even though money had been allocated and spent. Following complaints from 

villagers, the local administration was forced to take action and suspend the officials 

involved in the pond scam. In addition, a recent experiment by students at Yale University 

found that India’s RTI Act can be as effective as bribery in helping the poor access their 

entitlements. As part of the experiment, slum dwellers in Delhi were divided into four 

groups and asked to submit applications for ration cards. While the first group submitted 

their application and did not follow up, the second group attached a recommendation letter 

from an NGO to their application, the third group paid a bribe and the fourth group filed an 

RTI request to follow up on their application. Yale Ph.D. students Leonid Peisakhin and Paul 

Pinto found that while the group that paid a bribe was the most successful, those that filed 

RTIs had their applications processed nearly as fast.  
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CONCLUSION 

 
After a thorough study of Right to Information Act, 2005 and the working to various Non-

Governmental Organization, it is safe to conclude that it is the need of the hour that a 

revolutionize change has to brought in the information sector. The ambit of the RTI has to 

be increased and so that the various fields that are still left untouched and exploited by the 

corrupt offices could be minimized. More and more participation from the intellectual 

people of our society is must so that the act can be reached and accessed by all sections of 

the society, for reducing corruption, for improvement in health and education sectors, to 

benefit from the progressive policies of the State and Central Government. 

 

The mandate of RTI Act is to bring transparency and accountability of the local government 

but at the same it should not be used to harass the public authorities or serve some 

personal agenda. Many a workshops, communication through social media and others 

means should be used by the various NGOs working in the field of information in order to 

make the common population more aware of the RTI Act and its various rules  and 

regulation. 

 

 It is also an important right in a free society to be freely allowed to contribute to society’s 

well-being. However, if that is to occur, it must be possible for society’s state of affairs to 

become known to everyone, and it must be possible for everyone to speak his mind freely 

about it. Information in a democracy is the currency of a nation. NGOs many a times take 

the social and moral work that ought to be taken by the Government. Both Information and 

NGOs can bring a change in the society but they together can revolutionize the future. 

 

 

 

 


